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Control Order" for distribution of "Viscose 
Staple Fibre"; and 

(b) if so, the reaction of the Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI) : (a) Yes, Sir. 

(b) The supply position of viscose staple 
fibre is satisfactory and no statutory 
distribution control is considered necessary at 
present. 

MALAVIYA    COMMITTEE     REPORT    ON 
SMALL SCALE SECTOR 

53 SHRI G. R. PATIL: WUl the Minister 
of INDUSTRIAL DEVELOPMENT AND   
COMPANY   AFFAIRS 
be pleased to state : 

(a) whether the Malaviya Committee for 
coordination and uniform growth of small 
scale sector has submitted its re-
commendations to Government; and 

(b) if so, what are the details there- I of? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI FAKHRUDDIN ALI 
AHMED) :  (a) Yes, Sir. 

(b) A statement is anacned. 

STATEMENT 

Main recommendations of the 'Malaviya 
Committee' 

1. The organisation of the Development 
Commissioner (Small Scale Industries) 
needs to be strengthened by the addition 
of top level experts to give more 
complete technical support to the 
extension service of the Small Industries 
Service Institutes and to scrutinise all 
applications for industrial licences from 
the small industries angle. 

2. Provision of high-level Technical 
Consultancy Service on a regional basis 
should be arranged for by establishing 
technical panels of part-time consultants 
for specific industries. 

 

3. Testing facilities should be provided 
through full-fledged Regional Testing 
Centres. 

4. The State Governments should develop 
their technical wings in regard to the basic 
trades and facilities and equipment 
available with the SSIDO should be made 
over to State Governments; the Central 
Organisation should assume res-
ponsibilities for providing technical 
services of a higher order and in more 
sophisticated fields. 

5. There is an imperative need for 
close co-ordination between the 
DGTD and SSIDO in order to 
promote healthy and co-ordinated 
development of both the small scale 
and large scale sectors. The Gov 
ernment should fix clear respon 
sibility on the L.G.T.D. to ensure 
that wherever sub-contracting and 
ancillary work is possible, industrial 
licences to the large scale units 
should be granted only after ex 
cluding the facilities for manufac 
ture of such components, parts and 
other sub-assemblies as can be 
competently produced by the small 
scale units. 

7. The status of the post of Development 
Commissioner, Small Scale Industries 
should be raised for the efficient discharge 
of his responsibilities. More administrative 
and financial powers should be vested in 
the Development Commissioner. The 
scales of pay of technical officers should 
be rationalised and revised suitably. 

8. Small Scale industries should not 
be neglected in the matter of State- 
Plan allocations. 

9. The implementation of the policy 
of canalising Government purchases 
to small scale industries is not 
satisfactory. In the matter of 
Government' purchases, large units 
should not be equated with small 
units as at present. The grant of 
price preference to small scale 
industrial products should be auto 
matic and it should not be neces 
sary for t'he purchasing depart 
ments to go into the question of 
competence of enlisted units at the 
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time of exercising price preference in 
their favour. A high level Committee 
with representatives of the DGTD. DGS 
and D, DCSSI, Railways and Defence 
Department should be set up to go into 
the question of substantial reservation of 
items for exclusive purchase from small 
scale units. 

10. There is need for legislation to put the 
future development of small industries 
on a secure basis. A high level 
Committee may be set up to draft 
comprehensive legislation to cover all 
basic aspects of small scale industries 
development. 

f [NON-PAYMENT OF ARREARS OF SALARY 

TO   TRAFFIC  OFFICERS    UNDER    
TRAINING 

54. SHRIMATI SARLA BHADA-URIA : 
Will the Minister of RAILWAYS be pleased 
to state : 

(a) whether Government have received any 
complaint regarding nonpayment of aireas of 
salary of Traffic Officers of the North Eastern 
Railway under training for a number of years 
and non-availability of amenities like passes, 
P.T.O.s. etc.; and non-refund of the caution 
money deposited by them with the Northern 
Railway school; and 

UTHE MINISTER OF RAILWAYS 
(SHRI C M. POONACHA) : .(a) No. 
Representations have, however, been received 
on behalf of Shri Chandra Bhan Singh, ex. 
Traffic Apprentice, North Eastern Railway in 
regard to payment of arrears of leave salary, 
non-issue of passes and P.TOs., during 1967 
and 1968 by the North Eastern Railway and 
non-refund of security deposit. 

(b) Shri Chandra Bhan Singh was advised 
on 20-1-67 to report to the Northern Railway. 
As such, the question of issue of passes and 
P.T.Os. by the N.E. Railway did not arise. 

As regards payment of arrears of salary and 
refund of security deposit, action is being 
taken to pay the same as due, after 
verification of the amount due from him in 
respect of the mess charges and leave salary 
paid to him in excess during the period of his 
training.] 

t[    ] English translation. 

 

(b) if so,  the  details of the  action taken in 
this regard?] 


